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Grant of import licence to M/s. Glaxo 

787. SHRI K. V. R. S. BALA SUBBA 
RAO: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether M/s. Glaxo are authorised 
to import hydrocortisone acetate 
hydrocortisone alcohol and several other 
items; and 

(b) if so, what are the reasons for 
granting industrial licence for their 
manufacture in the country and imports 
of various items for the manufacture of 
which Glaxo hold an industrial licence, 
during the last three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Hydro-
cortisone acetate and hydrocortisone 
alcohol are bulk drugs required in some 
of the formulations for which M/s. Glaxo 
are licensed under the Industries D & R 
Act, 1951. These licences do not contain 
any specific condition prohibiting 
imports of raw materials. However, in 
the data submitted by the company the 
source of these two bulk drugs is 
indicated as indigenous. 

(b) M/s. Glaxo have    been issued an 
Indnstrial Licence in October, 1957 

for the manufacture, inter alia, of 
hydrocortisone with reference to an 
application for licence submitted by them 
in April, 1957. They are reportedly 
making hydrocortisone. As per 
information available there were imports 
of the following bulk drugs, out of the 
bulk drugs licensed to M/s. Glaxo and 
not being produced by them during the 
last 5 years: 

 

Import  of penultimates  and  raw 
materials by M/s. Glaxo 

788. SHRI K. V. R. S. BALA SUBBA 
RAO: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to  state: 

(a) whether M/s. Glaxo have since 
furnished the details of Penultimates and 
other materials imported by them or of 
imported origin procured by them for the 
production of Betamethasone, its 
derivatives and' Vitamin A during the 
last three years; year-wise; 

(b) whether M/s. Glaxo is authorised 
to import these penultimates and raw 
materials; if so, what are the reasons 
therefor; and 

(c) whether action is pending against 
Glaxo for unauthorised import of bulk of 
drugs and Intermediates required for their 
manufacture in the country; if so, what 
are the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) M/s. Glaxo 
Laboratories (India) Limited vide their letter 
dated the 13th November, 1981 have reported 
the imports of following penultimates/inter-
mediates required for the production of 
Betamethasone and its derivatives:— (1)  
Triene: 

 
(2) 9, 11, Expoxide: 

The company have reported import of only 
200 grams in April 1980 for research Work. 
(3) 16-DPA: 

25 kgs. of Mexican 16-DPA was reported 
to have been imported by the company in 
December 1980 for relative quality 
evaluation. The company have reported that 
this quantity was rejected on quality grounds 
and returned and has not been paid for. 
 The company is yet to furnish de-details 
regarding procurement of any 
intermediate/penultimate of imported origin 
from within the country during the last three 
years. 

As regards imports/procurement of 
intermediates/penultimates for the production 
of Vitamin 'A', the company reported oh 13th 
November, 1981 that there have been no 
imports whatsoever by them in any of the 
Past three years ending March 1981 of either 
Lemongrass Oil or Betai-onone. They also 
intimated that they have an export contract 
with USSR for Betaionone and some 
quantities of Pseudo-ionone are imported 
against a valid Advance Licence held by M/s. 
Sewa Enterprises and are being con- 

verted to Betaionone for export. M/s. Glaxo 
Laboratories (India) Limited have confirmed 
that no imported Pseudo-ionone has been 
used in Vitamin 'A' manufacture and their 
entire production of Vitamin 'A' is from 
indigenous  Lemongrass Oil. 

(b) and (c) The question whether M/s. 
Glaxo are authorised to import 
penultimates/intermediates for Beta-
methasone and its derivatives and Vitamin A' 
in the light of the conditions imposed in the 
industrial licences granted to the company as 
well as the Import Policy in force from time 
to time, is being examined. 

Application  for grant of Industrial 
Licences for drug manufacture 

789. SHRI K. V. R. S. BALA-SUBBA 
RAO; Will the Minister of PETROLEUM 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) the names of the foreign companies 
who have applied to his Ministry for the grant 
of Industrial Licences during the last three 
years; 

(b) the names and capacities of each bulk 
drug and formulation applied for and whether 
any of the items involves high technology; 
and 

(c) how many letters of intents and 
Industrial Licences have been granted to 
foreign companies during the last three years 
with name of the items and capacity approved 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) and (b) The names of 
the foreign drug companies, who have applied 
for the grant of Industrial Licence for the 
production of bulk drugs and formulations 
during the last 3 years, together with the 
names, capacities of each bulk 
drug/formulations applied for and technology 
involved therein is given in the Statement. 
[See Appendix CXX, Annexure No. 27]. 


